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[Shri Subodh Sen] 
nowhere that pOint has been 
given. Though it is late, I would 
still hope that the Minisrer ohould 
see and deville some ways aJ'ld means 
SO that the connotation could be 
given. I would not have said it 
but yesterday: some hon. member 
from that side rubbed West Bengal. 
I do not know why he rubbed West 
Bengal. How West Bengal came 
into the picture? But for the know-
ledge of this House I should say 
that during the tenure of the left 
front government during the I 1St 
four years, the workers have been 
able to wrest from the employer's 
hands that much money which f hey 
could not get during the period of 
he last 100 years. 

On the eve of 1977, in Duars, 
West Bengal the workers had 

[M~. DEPUTY SPEAKER in the Chair] 

been getting Rs. 4.20, and in 
between the period of IlJ77 upto 
IgBr, in the cOllfse of these four 
years, workers have got another 
increment of Rs. 4.80, what the 
workers coald get during the pre-
ceding period spreading over 100 
years they got it within four yean, 
that is due to the unity of the work-
ipg class includiI.g INTUC and the 
lending hands of the left fIOnt gov-
emmeut. He does not know any-
thing about it. He has un-
nece:;sarily raised the point which 
does not arise here. 
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MR. DEPUTY SPEAKER: The 
question is: 

"That f he Bill be passed." 

The motion was adopted. 

---
15-00 hrs. 

INDIAN IRON AND STEEL 
COMPANY (AQUISITION OF 

SHARES) AME~DMENT BILL 

MR. DEPUTY-SPEAKER: Now 
w~ take up Indian Iron and Steel 
Company (Acquistion of Shares) 
Amendment Bill. Time allotted is 
one hour. I want hon. M~mbers' 
cooperation in completing the Bill 
today. 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PR~NAB MUKHERJEE): 
t &eek consideration by the Lok 
Sabha of an amendm('nt to the 
Indian Iron & Steel Company (Ac-
quisition of Shares) Act, 1976, which 
will help alleviate the sum'rings of 
the genuine ex-share holders who 
could not file their claims in time. 
The hon. Members are aware that 
the man:l.gcment of the Indian Iron 
& Steel Company Limited was taken 
over by the Government of India 
in public interest, with effect from 
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the 14 JUly, 197~J initiall y for a 
period . of two years, to ensure the 
proper mangement of the Company 
8.nd with a view to arresting the 
precipitous fall in its production due 
to ineffective and unresponsive 
management at the top. This period was further extended by three years 
w.e.f. 14 July, 1974. 

During the period of take-over, 
. a number of steps wer~ taken to 
improve the perfOt mance of the 
Company but when a stage was 
reached when substantial financial 
assistance from GOv'ernment became 
necessary for sustained operations, 
h was decided to acquire the shares 
of the company held by parties 
other than the State Governments 
and public !lector institutions. This 

. was achieved. tmd.cr the Indian Iron 
& Sted Company (Acquisition of 
Shares) Act, 1976. 

Sub!lequently, the remaining 
shares of lISCO held by public 
financial institution', nationalised 
insurance compani(!s, and State 
Governments were also purchased 
and transferred to the Steel Authoritv 
of India Limited (SAIL) w.e f. 
30 Mal ch, 1979. 
SHRI PIUS TIRKEY (Alipurduar): 

There is no quorum in the House. 
MR. DEPUTY-SPEAK.ER: Let 

the quo"um bell be rtlll'!; 

Now there i~ qUOI'UIH, Th~ Minis-
ter may continue. 
SHRI PRAi\'AB ~lUKHERJEE: 

Section 7(i) of the Act provides 
that every shareholder having a 
claim in relation to anv share 
acquired under the Act ',hitil prefer 
such claim before the Commissioner 
of Payments on or before the 30 Nov-
ember, lCj77. It further ,~aahles the 
C6mmissloner of Payments, if he is 
satisfied that the c1aiment was pre-
vented by sufficient cause frolll pr~­
ferring the claim before tht: 30 
November, 1977 to entertain the 
claim within a fluther period of 
30 days, i.e. upto 30 December, 1977 

but not th("p3ftcr. 
2987 LS.-14 

Section 1 1 of the Act provides 
that any money paid to the Commis· 
sioner which remains undiabaraed 
or unclaimed for a period of ~~ 
years from the last day on which 
the disbursement was made, shall 
be transferred by the Commissioner 
to the general revenue accountiof the 
Central Government, but a claim to 
any money so transferred may be 
preferred to the Central Government. 

The net result of these two sec· 
tions is that any genuii('; claim holder, 
who could not submit his claim within 
the specified date has to wait for a 
long time to file a claim with the 
Central Government. hon. Members 
will note that no date ha~ been sped. 
fied bv which th.e C,-;mmissioner 
for Payments should complete 
the disbursements. This may 
take a long time and, even 
after that date, the genuine claim 
holders will have to wait fix three more 
years to file a claim with the Central 
Government. The Government 
never had the intenti,)n of denying 
the payment at the prescribed lates to 
any genuine shareholder. This is 
borne out bv the fact that in !lection 6 
of the Act ~ provision was made for 
the transfer of the total payable 
amount of Rs. 7,2j,95,137' 15 to the 
Commissioner of Pavments on the 
appointed day in th~' beginning. A 
number of representations have been 
received b\' the Ct;ntral Government 
from such share holders, whose claims 
have been rejected hy the Comissioner 
as time-barred. The Act does not 
empower the Central Government to 
examine or condone ddav in the filling 
or claims, ami it has not been possible 
to provide any relief to such share 
holders. A survey 703 holders of rejec-
ted claims revealed thai. a!. many as 
258 held 100 equity shares and 441 
held roo to )00 equih' shares. These 
small eX-Shale hold~rs obviously feel 
that the waiting period for filing an 
appeal with the. C.eutral povernme~t 
is too long and It IS causmg hardship 
to them. 

After carefully a examining the 
above issue in consultation with the 
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Law Ministry, it has been decided to" 
give a final opportunity to all the 
shareholders, ~ho could not file their 
claims within th~ prescribed time be-
fore the Commissioner, by extending 
the time limit within which claims 
for compensation can be considered 
by the CommissiofteI', till the date of 
expiry of a period of 120 days from 
!.he date of commencement of this 
proposed Amendment Act, and to 
authorise the Commissioner of Pay-
ments to entertain claims within a 
further period of 120 days, if he is 
satisfied that th ... claimant was prebvn-
ted by sufficient cause from preferring 
the claim within the period to be 
notified under the Amendment Act. 
It is also proposed to provide that 

every claim preferr;:d, before commen-
c~ment of the proposed legislation and 
after the sp~cified period, shall be 
deemed to have been preferred under 
the provisions proposed to be amen-
ded, so as to eable the claims, which 
~av:: become time-barred. being con-
SIdered without the ex-shareholders 
having to file fresh claims in respect 
of such mal es. 

Section 1 1 of the Act is also being 
amended to reduce the period of throe 
years mentioned therein for preferring 
appeals to the Central 'Government to 
six mor~ths for the purpose of the 
Commissioner transfrerring the Un-
claimed and undisbursed amounts 
to the General Revenue AccoWlt oft he 
Central Government, as it is felt that 
this p :riod of three years is unduly 
long and would cause avoidable hard-
ship to the claimants, who are unable 
to prefer their claimgeven after oppor-
tunity ill afforded to them. 

There are -- no financial implica-
tions of the amendment Bill. I move: 

"That the Bill further to amend 
t~ Indian Iron and Stoel Com-
pany (Acquisition of Shares) 
Act, 19']6, as passed by Rajya 
Sabha, be taken into considel'ation" 

MJV DEPUTY-SPEAKER: Mot-
iaa mO.ed.: 

Arndt. Sill 

"That the Bill further to amend the 
Indian Iron and Steel Company 
(Acquisition of Shares) Act, 1976, 
as passed by Rajya S8bha, be 
taken into consideration" . 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur) : Sir, 
th~ hon. Minister, while moving the 
Bill, stated that lISCO was taken 
over by the Government of India 
with effect from the 14th July 1972, 
initially for two years and then on 
14th JulYl974 it was extended by an~ 
ther three years. In the)' ear 1976 the 
Indian Iron & Steel C.ompany (Ac-
quisition of Shares) Act was pa8Sed. 
The Ministel has' stated that und ~ 
the earlier Act the share holders 
could prefer their claims upto 30th 
November 1977 hut if the Claims 
C.ommissioner was~ convinced that 
there were genuin< cause~ which 
prevented the shareholders from pre-
ferring their claims within the sti-
pulated time, he can extend it upto 
30 days, i.e. 30th December, 1977. 
He said that the claim put forth by 
the share holders was time barred 
and again after three years they 
can put their demand to t'he Central 
Government. 

He has said that in the year 1979 
the Government took over and pur-
c}:lased the shar~ of the public 
institutions and national insurance 
company of lISCO. Again they hav~ 
brought this amendment Billl. I 
want to <ay that frequent amend-
ments of this manner raise certain 
doubts. The Bill came as an Act in 
1976. The share holders had the time 
to file claim upto 30-12-1977. The 
Minister in the Statemem of Objects 
and Reasonc; ras stated that: 

"Although wide publicity was 
given and individual notices were 
sent to all the registered share-
holders of the Company by th~ 
Commissioner of Payment." 

Then he says that a large number of 
share holders have not filed their 
claims, etc. I want to know when 
wide publicity was given and in-
dividual notices were also issued to 
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the sh.ue holders, still they did not 
prefer their claim before the OJaim 
Commissioner. This Company was in 
the private sector. It became sick. 
We heard many stories regarding the 
irregularities -of this . Company. 
Therefore, this Company became sick. 
I want to mention integrated Steel 
Plant at Durgapur and Alloy Steel 
Plant, these plants have no captive 
coal mine. But lISCO has its own ca-
ptive coal mine and Captive Iron Ole 
mine Bu~ stillit became sick. There 
was mismanagement and there were 
other reallons' and the Company be-
come sick. Why were the genuine 
share holders not able to file their 
claims' betore the Commissioner ? 
I have every doubt whether those 
share holders who did not fil.~ their 
claim are genuine or not. Stock market!! 
are ()perating in Calcutta, Bombay 
and other place~. We have to see 
whether these claimants are benami 
share holders or nOt. What is the nature 
of representation made by those 
people ? What made them not to 
file their claim in time according to 
law ? They were supposed to file 
their claim upto 30th November, 
1977 and then upto 30th December 
1977. This is Vf~ry important point. 
After submitting this representation, 
did you find out as to who are the 

,benami shareholders and who are 
the genuine sha! eholders ? What 
type of enquiry did he make ? I 
want to· know this. When this Bill 
is passed, it will become an Act 
and it will have a retrospective effect. 
I totally oppo;e this. I say this i~ 
being madt' in a haphazardly and 
ad-hoc manner and it is being given 
a restrospective effect for preferring 
the Claim of shares. This is my 
obJ~ction and I lotally opPGse. 

Again, I want to know what will 
be th c,, mode of verification to deter-
mine the benami and genuine share-
holders. This is a very important 
point. You know, in privatde s("ctot, 
what type of corruption is there. 
I do not want to take much of the 
time. But this point should be con-
.ceded. In Section I I of the 

(SAKA) Co. (Acq. of Share,) 4P 
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principal Act, a period of three yean 
has been brought in for, six months, 
through this amendment. It is ' good. 
But I would not support this type 9f 
ad-hoc manner in which the Bill 
has been brought in and giving it 
retrospective effect. You know, how 
benami persons had taken the shares 
in a fradt.lent manner. I oppose this. 

In lISCO, the perennial type of 
jobs are being done by contract 
labour and casual labour. This 
sometimes creates industrial problem. 
I demand that in the integrated 
steel plants, the contract system 
should be abolished and the perennial 
job done by the contract labour and 
casual labour should be regularised. 

I would like to know from the 
hon. Minister whether the Govern-
ment hall sanctioned to instal a 

. sintering plant in lISCO which 
will cost Rs. 126. 5 crores. But I 
am given to understand that it has 
been approved by the Government. 
If so, when will it be commissioned ? 

Now, it is regarding the modC1'o 
nisation and expansion of the plants. 
The Minister will agree with me 
that since ther(" is a Left Front Govern-
ment in West Bengal, the industrial 
problem in lISCO or Durgapur Stee 1 
Plant or Alloy Steel Plant has been 
improved. So modernisation and 
expansion is necessary to make these 
plants viable. In this connection, 
I may say that I come from Durgapur. 
I would like to know from the hon. 
Minister whether the modernisation 
and expansion of Durgapur Steel 
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[Shri Krishan Chandra Halder] 
plant and Alloy Steel Plant has been . 
approved and if so, when are you 
undertaking it ? When will he take up 
this matte'r? -

In this connection, I want to 
say that in West Bengal, there are 
80 many engin~ring industries. 
Coal is there; iron ore is available 
in Bihar. So, Haldia is tht: best place 
for a coastal-bas('d iron and steel 
plant. I want to know wht-ther at 
Haldia such a plant is going to be 
established or not. 

MR. DEPUTY SPEAKER: Shri 
T.R. Shamanna-not here. Now, 
the Minister will reply. 

SHRI PRANAB MUKHERJEE: 
Mr. Deputy-Speaker, Sir, this Bill 
is a very simple one because it is 
an enabling provision in the Amend-
ment Bill to provide authori: y to the 
Government to adjust the claim s from 
the persons who have not filed their 
claims till 30th November, 1977. 
This is the only relevant portion. 

The hon. !\Iember, Slui K.C. 
Halder, expressed his doubt as to 
how to ensure that the claimants are 
genuine. I can assure him that this 
is not for the fi1<t t: '1 e that we art' 
going to give compensation to the 
claimallts. On eallier occasions also, 
the claimants have filed th, ir 
claims and compensation has been 
paid to them. The same care will 
be taken for them. 

Secondly, as I explained while 
making my introJucLOry remarks, 
most of them are small claimant-. 
Some of them are having 100 shares; 
some are having mOre than 100 shares. 
This is the reason why we had to do 
it because in law i'selfthe Government 
did not have the authority to entertain 
the claims from a defaulter ifhe has 
not complied with the returns within 
the prescribed period. This is the 
only point here. 

In regard to other points which the 
boa. Member has mentioned, that is, 
relating to modernisation, expansion 
md development of Durgapur steel 
plant, lISCO, Alloy Steel Plant, 
departmen talisation of contract labour 
and so on and !l0 forth, all these matters 
have been c1iscussed on a number 
of times. I hope, this is . noc 
the last occasion that we are going to 
discuas the Steel Ministry. We will 
have future opportunities to discu!'S 
it. Sir, as we are 'approaching 3' 30 
P.M. when you are going to start the 
Private Members' Business, I would 
not like to take much time of the 
House. 

I would like to draw the attention 
of the hon. Member and, through 
you, Sir, to the whole House that 
in spite of injecting huge amount of 
money, in spite of taking measures 
to improve the techllical health of 
the unit, the fact remains that every 
year we are incurring- loss, sometimes 
Rs. 30 crores, ~ometimes Rs. 35. 
crores and like that. The capacity 
utilisatioll is extremely poor. Thi5 is 
one of the major rC;ISOII~. 

Perhaps, the hOIl. Memdcr will 
share my experience tha l so far as 
this unit is conc~rned, it has a larger 
number or manpower whkh wc do 
not require. Th,'reforl', if we just 
departmcntalist' all the jobs of 
perennial natur<: a ,ituation may arise 
that ultimately "ou will ellSlIl e the 
job but there ,~·ill be nothing left 
to do and the plant ibelf will have to 
be closed. Lee u< 11,)t go ill for that. 

So far as this industrv is concerred. 
th~ hon. Member will a'ppreciate that 
we have a system where the industrial 
relationship--it is not merely Burnpur 
or Durgapur-is belle!'. By and large, 
iT' the entire steel industry, we have 
been able to institutionalis~ the maclii: 
nery lu!sort out the outstanding is sues 
by sitting across the table. The re-
fOle, the industrial relations here 
are satisfactory, so far as the steel 
industry is concerned. From that point 
of view also, we have taken It up. 
The hon. Member is aware that~ 
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'recently I have sorted out one such 
issue in' Durgapur plant. Gradu'\lly 
we are doing it and, therefore, it will 
be taken care of. 

With these words, I have nothing 
more to add. 

MR. DEPUTY SPEAKER: 
The question is : 

"That the Bill further to amend 
the Indian Iron and Steel 
Company (Acquisition ,;i 
Shares) Act, 1976, as passed 
by Rajya S~ hh" be taken 
into consideration. 

The motion wa.s adopted. 

MR. DEPUTY SPEAKER 
The Hou.e will now take up Clause-
by Clause consideration of the Bill. 
el auscs 2 to 4 ; no 'lIncndment. 

The qu('stion is : 

4'That Clauses 2 to 4 stand 
p'lrt ot the Bill." 

The motion was adopted. 

Clatl.ses 2 to 4 were added to the Bill. 

ClaUF I, the El!actillg Formula and the 
.... Title were added to the Bill. 

SHRI PRANAB MUKHERJEE: 
Sir, I beg to move : 

"That the Bill br passed. 

MR. DEPUTY SPEAKER : Motion 
moved." 

"That the Bill be p·lssed." 

MR. RAMAVT AR SHASTRI: 
lie wi,ll take only 3 liltS. 

• (Iiil_dl( ~ (qc;rr) : ~­
gre m, i"or~~1;f- ~ 
~ !lIT, ~ ~ ~ f'q; ~ 
~ if iM err;f f'rni' 'Z<'i ~ 
~ ~ ~, Wf'ifl ~ iIUI' 
~{'I • 

1{1ft' ~ ~ £ hi ~ mr W 
"c....-.:ol I ...,) r ~ 
le~ ., ,iUIUq ( 1r 1 0 ~ 
~rn~~~~~" 
~ 7 ~ OII~ql~ '( arh ~ 
arN ~ ~ ottur (" 1 ~-arrf{­
~~~~~(I~ 
~ ~ 'Il fct; ~ ~ G'ff'l4\'1 ro l6I' 
<mr ~ (, ~ ~ iI"1l ~ 
~I ~ c6 S1fdr'lft1~OO ~ ~-t, 
~~~~~«tft, ~ 
~~~~ -r, m~q 
~ t.fi4T 'Il, ~ ~ ~ ~ 
~~~l1ttr<fi1~m~~ 
~ t.fi4T tJ'lIT ~ ~ OInl~ r~ .. 
If ~ mnr ~ q1 ~ ~fWr 
;far ~ ;mr tn: m ~ ~ ~ 
am: n-mor m ~ ~ ~ if 
~ 1 ~ ~ ll'TlAT "( '1 

CIf'1'q" em ~ ~ m ffi (I arN 
~~qjlj~tn:~of m;r~~ 
fct;w~tf~~~~ 
m~( 1 ~ ~ icrni cri 
cmr~<fi1~~'Wt(~~ 
q'Pf <mr (~~ ~ arr ~ (I 
If''n f"m';r "( fct; « ~ ~ 'ifl"( 
~ 1 0 ~ 31lf~qHn ~ ~ 1R-
~ ~ <mr tn: ~ ~ ~"~ n-
~ CfiT ~;r ~ ~I Cfi( am: q: 
~ ~, ~ ar+ft CiOfi ~ um 
~ ~ 1f1IT1 ~: ;f ~ ~ fI6 
~ ~ f'lCfllhllt 1 

SHRI PRANAB MUKHERJEE: 
I am not afr, icl of Tata, but I am 
really afraid whether, within two 
minutes, 1 can travel from Burnpur 
to Jamshedpur; that is my real diffi-
culty. 

So far as the question of de-
pal tmentalisation of the perennial 
nature 01 the j('b is concerned, as 
J have already mel:tioned, we are 
fully aware of it and we c,rc gradually 
doing it. But in r<"gald to Tata, 
you cannot expect that, when I am 
piloting a Bill ahour lISCO .. I can 
switch over to TISCO. Let it be 
reserved for the next time. 
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MR. DEPUTY-SPEAKER: Tht' 
question is : 

"That the Bill. be passed!' 

TIll motion wtn aiopted. 

S,.1I9 hrs. 

COMMITTEE ON PRIVA TB 
MEMBERS' BILLS AND 

RESOLUTIONS 

Thirty-Fourty Report 

SHRI 
(Banda) : 

RAMNATH DUBEY 
Sir, I beg to mo\e : 

"That this House do agree with 
the Thirty-fourth Report of the 
Committee on Priva tc Mem-
bers' Bills and Resolutions 
presented to th(~ House on 
the 22nd December, IgBI." 

MR. DEPUTY SP~AKER: 
The question is : 

"That this House do agree \\ ith 
the Thirty-fr.urth Report (If 
the Committee OIL Private 
Members' Bills and Resolu-
tions presented to the House 
on thf" 22nd December, 1981. 

The motion was adopted. 

MR. DEPUTY SPEAKER 
Dr. Subramaniam Swamy.; 

DR.SUBRAMANIAM SWAMY: 
(Bombc.y North East) Can I say 
something .•.. 

MR. DEPUTY SPEAKER : 
You have only to move for 
leave. 

.~~ (~):~ 
~, ~ ~ lITt t!;Cfi iffi'r ~ 
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SHRI HARIKESH BAHADUR 
Corakhpur) : It is Vf~ry ~erious, 
Sir. 

MR. D'EFUTY SPEAKER: 
Unless it is serious )'01 will not raise 

it here ; I know it. 

• tliiilliEti( vmft(qc;;r)~ JNR' 
~~.~~? 

(Intmuptions) 

DR. SUBRAMAKIAN SWAMY: 
The Bill is so important th6 t even 
the Prime l\1inister biS turned up 
m the House. 

(IlItcrTlipliolls) . 

~qo;ftmr~: ~~~~ 
~ ~ ~ <mIT r Cfl!l? ~ ~ 
~~(I ~Cfii' ~ ~ 
r'l(\f)dl< <R~ (I ~ ~ ~ ~ 
1f arroft f'l <*11 < ~ ~ ~ 3!haJ 
<tT 1 ar<rTaIT f'cI:im ~ 1 

MR. DEPUTY SPEAKER: 
Dr. ~uhram?,nb.m Swamy. .., 

- .... -~ 

DR. SUBRAMANIAMSWAMY: 
Can J speak (llso ? • 

MR. DEPUTY SPEAKER~ 
Only illtroch,ctir·n of tbe Bill. 

15.3 1 hrs 
EMBASSIES, CONSULATES 

AND UNITED NATIONS AGEN-
cIEs EMPLOYEES 

(CONDITIONS OF SERVICE) 
BILL .... 

DR. SUBRAMANIAM SWAMY 
(Bombay North East) : I beg to move 
for leave to introduce a Bill to 

India Extraordinary . • 


